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IN THE CENTRAL ADMINISTRATIVE TRISUNAL
. ERNAKULAM BENCH

0.A. No.394/90
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DATE OF DECISION__ 124891

PC Kumap Applicant (s)

!

Mr K Keishnankutty Menon

Advacate for the Applicant (s)

Versus

Dlrector General Doo

rdarshan Respondent (s)
") ue;nl and otners. o

Me NN Sugunapalan, scasc

—Advocate for the Respondent (s)

CORAM :
The Hon'ble Mr. NV Krishnan, Administrative Membep

The Hon'ble Mr. N Uharmadan, Judicial Mampep

Whether Reporters of local papers may be allowed to see the Judgement?
To be referred to the Reporter or not? »

Whether their Lordships wish to see the fair copy of the Judgement? Do

To be circulated to all Benches of the Tribunal? .,
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JUDGEMENT

Mr NV Krishnan, A.M

The-applicant is employed as Transmission Executiyve

in the Doordarshan Kendra, Tbiruvantbapuram, Respondent-3.

2 The appllcant came to knou that he was being transferrad

to Bombay in ¢ he same Capacity, thaugh the order of transfer hagb‘

not been serVed'on him., He then approached this Tribunal for

3 ~ UWhen the application was admlt*ed/an interinm dirsction
was glVan to the respondents to maintain the statusquo,
4 " The respondents have filed a reply. It is submltted

by them that ths order of transfer to Bombay was/ln any case
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intended to be only for a temporary period of 8ix monthsl
which was necessitated because of the fact that the programme
generatiﬁg facility centre at Panaji, Goa was to be
ihauguratad in. June, 1990. In this context the applicant
was also to be transferred.

5 Now that the period of six months mentioned in the
reply has since elapsed & long back, it would not be
difficult for the respondents to cancel&’the order of
transfer. However, they have stated in the reply that

if the applicant had any problem even in respect of a
temporary transfer for a shqrt period, he pould have made
a répresentation to the respondents,

6 As a matter of fact, tﬁ% representationg dated
10.5.9ﬁ of the applicant/submittad to the Respondent-1/

is still pending disposal.

7 In this circumstance, we do not wish to pass any

final order quashing the proposed transfer. We would
like to leave this matter for consideration by the
Shsle sk 1 o Y

respondents on the ba51s of the representatlcn at Annexure-a

as well as themr own submissions in the reply affidavit.

8 " We, thereofore, dispose of this application with

. . : . o

the directions to Respondent=1 to consider ™we Annexure-B

representation that has been filed before him by the applicant/

in the light of the submissions made in the reply a ffidavit
7

within a period of one month from the date of receipt of

a copy of this order.

9 - There will be no order as to CGStslczdw—”///

. 9‘» q’ \ .
(N Dharmadan) Ix (NV Krishnan)
Judicial fember Administrative Member
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